CENTRAL ‘ADMINISTRATIVE TRIBUNAL, JABALPUR BENCH, JABALPUR

Driginal Application No. 890 of 2000

Jabalpur, this the 12th day of Febriary, 2004

Hon'ble Shri MeP. Singh, Vice Chairman
Hon'bleéShri G. Shanthappa, Judicial Member

Shri Puranlal, S/o. shri Patfam,
aged abqut 41 years, 1TA, Telephone 1
Exchange, Bhitarwar, Distt. Gualior (MP) !

eese Applicant
(By Advocate - Smt. S. Menon)
| Vs r s us

1. Union of India, Throuch $ The
secretary, Ministry of Communi= |
cation, Sanchar Bhawan, NeuvDelhi. J

2. The Chief General Manager, Mp
Telecom Circle, Hoshangabad
Road, Bhopal (M),

3 The Assistant Director (Recruit- -
ment), 0/0. Chief General |
Manager, MP Telecom. Circle, 1
Hoshangabad Road, Bhopal (mp).

4. ghri J.P. Sharma, Asstt. Director,
0/o. Chief General Manager,
MmP Telecom. Circle, Hoshanga-
bad road, Bhopal'(NP). KXY Regpondits
, . |
(By Adwcate = Shri P. Shankaran for offikial regspondents
: and none for private respondent

o0 R0 E R (Oral)

o
: ' L3

By MaP;QSingh, Vice Chairman = |

By filing this Original Application\the applicant

has claimed the following main reliefs ¢

n(§) to quash the memo dated 18.8.2000 {Annexure
A-12) ard be pleased to hold that the petit ioner is
a successful candidate and or direct the respon-
dents to reconsider the same in accordance with the
circulars of the Department of Telﬁcommunication.

(i) to direct the respondents on the applicart

having been found successful to appoint him on the
post of Junior Telecom¢ Officer and grant him all
the ancillary and consequential service benefits.”

24 Tﬁe brief facts of the case as staﬁed by the
l |
applicant are that the -respondents have circulated 29

~. vacancies for making selection to the post of Junior

S
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}
Telecoms Officerse Out of the 29 vacanciss, 23 were ear=
marked | for general category, 4 for scheduled caste and
» for scheduled tribe. The mspondents have finally |
eclected 34 candldafes in all, i.a. 27 From general
category, S fg@mscheduled caste and 2 ﬁthschEdulEd tribe,
against 29 vacancies as notified by them aarller. The
grievance of the applicart is that he has%secured 81 marks
in the uwritten examination, vhereas the other peréons who
have aleo secured 81 marks in the uritten test have been
selected and app01nted and were sent for ttalnlng. The
short question to be d901ded is whether the applicant has
been discriminated, as the persons secured the same number
of marks have been selected and appointed to the post of
Junior Telecm Officer belonging to sche&uled‘caste
i

categorye

|
3. The learred counsel for the res;onﬂents has draun

our attention to Annexuré R-8 which is aflist of qualifiec
heduled caste candidates in the 15% quota of JTO
competatlue examination. We find that the applicant who is
at serial No. 6 has secured 81 marks and the other five
persons’uho have been selected as JT0 have secured more

|
"

- 3Bk marks than the applicant.

4o The applican£ has alen submitted ﬂhat garlier the
total vacancies were 29 but subsequentlf the respondents
have increased the vacancies earmarked %or general
category, by app01nt1ng more persons beionging to this
category. Therefore proportionately there could hawe been
more number of vacancies earmarked or reserved for the
scheduled caste category. We have seen From the records

that in total 34 candidates se lected, 27 are from general

category, 5 from echeduled caste and 2 from scheduled

é;g}Lffibe. As BT the prders issued by the Gouernnent for
:
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reservation for vacancies for scheduled cdste/scheduled
tribe, 5% vacancies are reserved for scheduled caste
candidates. The 15% of vacancies comes to;5.1 ie€e 5
vacancies. Accordingly the respondents haye rightly
appointed 5 scheduled caste candidates. As the applicant

pre pared }
is lower in the merit list /of gix candidates, he could not

be selected and appointed to the post of Junior Telecoms

pfficere

5.  Hence the Original Application is bereft of any merit
and the same is accordingly dismissed. Nd mstse

o

. (M.P. Singh)

ghanthappa)
;Vice Chairman

icial Member

[P

ngan




